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13, That my business is conducted in accordance with

the Environment |Protection) Act, 1986 and relev

Tles,

Eumn 1&'.4:&

14. That the allegations are general, vague, and

8 5

unsupported by scientific evidence. No independent noise g

level survey has been produced by the Applicants to

substantiate their claims.

15. That the Applicants have approached this Honble
Tribunal with malafide intent to harass me and disrupt

my lawiul livelihood.

16. That the complaint is motivated and secks to shut
down small-scale businesses operating with valid

licences.

f@_?ﬁ_ﬁj}f submit that petition is misconceived, improper,

7 feon wazau sy nisleading and  is-an abuse of the process of law and it
Arta Keltata \ ]
Regn. Ne U113 [ =iable to be dismissed with an exemplary cost.

Expiry Duta
15.09.202% o

-
& :
= WEE}E?/T/hat in view of the above, | respectfully pray that this

Hon'ble Tribunal may be pleased to:

(a) Dismiss the false and frivolous allegations made by the

Applicants against me.

(b)Protect my right to carry on lawful business under
valid licence.

{c] Pass any other order(s) deemed fit and proper in the

interest of justice.
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i\ ; do hereby in my [ our nama and my {our behall constilute and appaint 5n

A ] M Shapmay Pl L Fﬁ'ﬂmﬁ F\.l‘-m#..l"l II‘WL' ol Lt
true and lawful Pleader { Advocate & Altorneys (o appear and act o me fesintha
matter noted above tothe sutwritten statement, conduct suilt, appeal fram cniginal
sult prder ete. and for that purpese to do all acls and things, whatsoever in that
connection including compromise of the above matter disposing in of
withdrawing monay from filling or taking out of appear. document and payment
ordor from Court rellering malters in dispute between the parties here to
arbitration, withdrawing the above matlers with liberty Le fresh sull, eanding
properties released from attachment filling execution of Miscellpnedus cases
and other petitions, birding at execution sale, cbtaining payment from us our
Court. Withdrawing cuslady and other fees and doing on my | our bahalf such
ofher acts in the abova matlers as &M nocessary and propar

| { W hereby agreeing o ratily and confirm all acis |
so done by the sald Advocale or Allomays as my { ol own acts:and asit dona by
me [ us 1o all iglents and purposes A
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